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minatory attitude was taken against the
developing countries. Then the third Com-
mittce reported that this should net be
done and the developing countries should
be given preference. GATT did not agree
to implement it and then the matter was
brought to the UN. I can give you a copy
of the UN Resolution. It said, “No. Pre-
ferentinl treatment should be given to the
Ceveloped countries,” If you want, T can
give you a copy.

SHRI VISHVIT P. SINGH: 1 agree
with you. You are only supporting what I
am s:ymng, The UN then prevailed upon
GATT ... (Interruptions) . ..

SHRI CHATURANAN MISHRA : It

was not implemented.

SHRI VISHVIIT P. SINGH : This selec-
tive quotation, T am afraid will not work.
To talk of the UN, of there being a conflict
hetween the TUN and the GATT, taking
over of the functions of the UN by GATT,
is all wrong. There is nothing of that sort.
Talking about biotechnology, is he aware
ot the kind of investment that is reguired
in biotechnolozy ? Are you aware of the
advances that have tsken place all over
the world in the field of biotechnelogy ?
There are seeds available today wh'ch do
not require pesticides because they look
after the pests themselves. There are seeds
available which give a fantastic level of
production. The crop yields are tremend-
ous. Thkere is more research going on. Do
you want access to this biotechnology or
do you not want it ? That is the only we
"~ would Le ahle tv feed Lhe counrty. Even the
Standing Committes of parliament on Agri-
culture has recommended in its Report that
hiotechnology is the only way by which the
country can be fed. Today, if we want to
{rad people, have to make a
tremendous  investment in  biotechnology
the only way do it is
by havng foreign investment. Invest-
ment is not coming from within the
country. We have tried. We are talking of
the balance of payments problem. The fact
of the matter is that if you quote selecti-
vely from ihe Dunkel Text. you are in for
trouble. The fact is that the Text says that
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wherever there is a balance of payments
po.ition—it does not talk of problem, it
talks- of position—the cover is not there
immediately. You -are not bound by the
various provisiops, the eXemption provi-
sions, apply to you. That is very clear
there, .

Finally, T had myself totally at sea when
I am told this year, the Year of Grace 1993,
that India should goisolationist. But' the
world is changing and ycsterday’s rhétoric
does not apply to today’s situation. Wake
up; the wm“llﬂ'is‘ changing. We do not want
to be left behind. China was at the same
level of exports as India and, today, China
is ten times ahead of us. Indonesia and
Thailand were behind us tem years ago.
But, today, they are ahead of us. Even
our neighbouring countries are overtaking
us. It is high time we woke up. We cannot
function in an isolationist atmosphere.

THE DEPUTY CHAIRMAN: Mr.
Vishvyit, we will adjourn the House for
haif an hour for lunch, and vou can conti-
nue at 2 o'clock. Now the House stands
adjourned for lunch till 2 p. m.

The House' then adjourned for
lunch at thirty minutes past one
of the clock.

The House reassembled after lunch at
six minutes past two of the cock, The
Vice-Chairman, (Shrimati Jayanthi Natrajam)
in the Chair,

DISCUSSION ON-: DUNKEL DRAFT
TEXT—contd.

SHRI VISHVIIT P, SINGH : Madam
Vipe-Chairman, to resume my argoment
where F left of, T was dealing with the
isolationist’ argument’ put forward by Dr.
Murli Manohar -Joshi. He was in favour of
India taking: thé isolationist approach to-
wards the-GATT negotiations, of India be-
coming an' insular country, completely
divoreed fromtheiwarld. - As T said earlier,
we ‘cadnot allow yesterday's rhetoric in
loday's-situation; T-will 'show you why we
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cannot remain isolated from the world, Let
us look at our imports. Thirty per cent of
all our imports are of oil and oil products,
like kerosene and diesel. Fifty-six per cent
of al]l kerosene used in our homes is the
imported kerosene. Twenty-three per cent
of all the diesel used trucks and pumps
on the roads is imported.

DR. NAUNIHAL SINGH (Uttar Pra-
desh) : Hon. Member, it does not come
from developed countries.

SHRI JAGESH DESAI (Maharashtra) :
Wherever it comes from, you have to pay
foreign exchange for that.

SHRI VISHVIIT P. SINGH: Madam,
25 per cent of all our imports every year
are accounted for by machinery, machinery
which is required for setting up fresh in-
dustry, machinery which is required for
revamping industry, machinery which is
required for upgradation of techmnology of
industry, machinery which is essential for
industry, that industry which is essential
to provide both employment and produc-
tion, production which is essential for the
nation, which is essential for exports, which
in tarn pays for the imports.

Twenty-five per cent of all our imports
are accounted for by raw materials like
steel, copper and chemicals. All of these
po to industry; that same industry which
you talked of earlier, which is essential
for employment, essential for production,
Ten per cent of all our imports are ac-
couonted for by pearls and semiprecious
stones meant for jewellery and all this
jewellery is made by our artisans, our
craftsmen, which in turn is exported and
earns us valuable foreign exchange. So,
10 per cent of all our imports are for
pearls and semi-precious stones. Five per
cent of all our imports are for fertilisers,
Twenty-five per cent of all the urea con-
sumed by farmers is imported. Fifty per
cent of all the DAP and ammonia litrate
consumed by farmers is imported. 100 per
cent of all the potassium fertilizer used by
farmers is imported. Altogether they will
account for five per cent of our total im-
port bill, Therefore, this grand total comes
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to 95 per cent. In other words, 95 per cent
of our tota] imports are of essentials used
by both agriculture and industry.

sit & for iYerw (9T 5@ ) ¢

THE VICE-CHAIRMAN (SHRIMATT
JAYANTHI NATARATJAN) : Please stop
interrupting him, Please sit down, Mr.
Gautam. Your interruptions will not go
on record ... (Interruptions) ... Please
sit down, Mr. Gautam. Please stop interrup-
ting the hon., speaker. Why do you inter-
rupt ?

=} | foy i|w o ¢

THE VICE-CHAIRMAN (SHRIMATI
TJTAYANTHI NATARATJAN) : Mr. Gautam,
nlease sit down. Wiil you please have the

‘patience to listen to him and stop interrupt-

ing the hon. Member ? This interruption
will not go on record.

SHRI VISHVIIT P. SINGH : Madam,
unfortunately, the intellectual level of the
Member seems to be so far above me that
it is very difficult for me to comprehend
what point he is trying to make.

SHRI CHATURANAN MISHRA : You
are inviting an other trouble!

SHRI VISHVIIT P. SINGH : No, T am

i1ot.

SHRI CHATURANAN MISHRA : By
paying this tribute to him, you are inviting
anaother trouble !

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN) : Mr. Mishra,
lie is smiling. Rather, you are creating an-
other trouble ! Please continue, Mr. Singh.

SHRI VISHVIIT P. SINGH : Iet them
have their say, Madam. As T said, 95 per
cent of all our imports are of essential
items used by both agriculture and indus-
try, which are vitally important for us and
which we cannot afford not to import
Here, T would like to take just a :econd

#* Not recorded.
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to answer what the hon. Member said be-
cause, I feel in retrospect that it needs to
be answered. There are so many things
which we cannot produce here, which do
not occur naturally here. There are other
things for which there is no economy of
scale : it will cost us more, many times
more, if we try to manufacture those items
in India. And oil, in any case, is a God-
given thing. We have lmited resources
of oil and we have to import oil. And
that's why we have to import.

As the country develops, Madam, the
imports will increase, and this increase in
imports will come because of the develop-
ment, because of the infrastruotural deve-
lopment, because of the emvloyment which
is generated. All these will finally result
in an increase in the consumption of all
these essentials. As our agriculture will ex-
pand, so will our import of fertilizers. As
our industry will expand, so will our im-
port of machinery. So will our import of
the oil required. The oil bill will mount
up. And all these will be paid for by ex-
ports. Today, only 66 per cent of our im-
ports are paid for by exports.

As T said earlier, we are fast being
overtaken by our neighbouring countries.
China, which was behind us a few years
ago, is today five times ahead of us. In-
donesia and Thailand who, just ten years
ago were far behind us, are today racing
ahead and they have overtaken us. Even
the smallest countrics of South-East Asia
are ahead of us. It becomes impossible for
us tp consider the future if we are not a
part of these trade negotiations, As I have
pointed out earlier, 107 countries, account-
ing for 90 per cent of the world trade, are
members of the GATT, We cannot afford
to be excluded from that. We have to be a
part of that. 1t is only if we are a part of
it that we can get the concomitant bene-
fits.

SHRI JAGESH DESAI :
will perish us,

Isolationism

SHRI VISHVIIT P. SINGH : Of course,
isolationism will perish us, that we all
know.
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1 would like to deal first with the Uru-
ruay Round. There is a lot of misconcep-
tion about how it came about and what
happened. Let us understand what happen-
ed here. The Uruguay Round of negotia-
tions started in 1986. It is the Eighth
Round :ince 1948. There were seven earlier
Rounds, This is the Eighth Round. This
iime. instead of taking various sections, a
package approach was evolved. Why was
this package approach evolved ? It was be-
cause even though the negotiations were
carried on for four years from 1986 to
1990, there was mno result forthcoming,
there was no final agreement forthcoming.
In the face of such circumstances, in the
face of direct contradictions between diffe-
rent groups, between the EEC and the
USA, between the USA and Japan, bet-
ween Japan and the developing counatries,
between the developing countries and the
EEC, various conflicts were there, These
conflicts were sought to be resolved by
the Director-General of GATT, ° whose
name has become synonymous with these
negotiations, Arthur Dunkel, who produced
a set of proposals which, he said, were
the result of his interaction with all the
various partie: involved in-the negotiations.
He sa‘d that he had Kept everybody’s in-
terests in mind, that he had given certain
weightages and that he had comeé to a
compromise formula. That compromise for-
mula is the Dunkel text he produced. Tt is
a package deal. If it gives in one ared, it
takes away in another area. If it takes
away in one area, it gives in another.

SHRT KAMAL MORARKA (Raja-
sthan) : Where does it give ? Does it give
to India ?

SHRI VISHVIIT P. SINGH : Excuse me.
The echo has started once again.

SHRI KAMAL MORARKA : Madam, T
object to this. I have just come. Where is
the question of once again?

THE VICE-CHATRMAN (SHRIMATI
JAYANTHI NATARAJAN) : There was
another one.

SHRI VISHVIIT P. SINGH Mr.
Morarka, let me remind you that therg
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are others who-are equally proficient as
you arc. You liave come a little late.

SHRT KAMAL MARARKA: You are
our peer.

SHRI VISHVIIT P. SINGH : I am but
your servant.

SHRI KAMAL MORARKA : You ieli
us something about the proposals, You are
giving' some disjointed history which is 2l
wrong.

SHRI VISHVIIT P. SINGH : Thank
you for your veiy cnlightened comments.

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN) : Nr, Singh,
iznore all intzrruptions.

SHRI VISHVIIT: P. SINGH : They are
very enlightened comments. I must siy
that:you seem to-be some sort of a seer.
you walked in and you could immediately
catch: the import of what I way caying.

ten
been

SHRI KAMAL MORARKA : For
minutes with what difficulty 1 have
(nlerating your speech, you do not know.

SHRI VISHVIIT P: SINGH : Very gocd,
very good, very good:

As I .said, Madam, Dunkel put forward
this set.of proposals in December, 1991. I
would like to deal with some specific sec-
tions.

The world production of agricultural
products and the trade jn agricultural pro-
ducts is distorted. It is distorted because of
high subsidies available in industrialised
countries both fro production and for
export. Arthur Dunkel, ip his text, propos-
cd a six-year  package of reform. It had
three sectons to it—sedhtion of domestic
support, grzater market access and aboli-
tion of export subsidies. But, and this is
a major point, there are exemptions for
developing and less-deveiop countries. These
exemptions apply to India.

What is the effect on Trd'a ? There are
two kinds of subsidies. There are non-pro-
duct specific subsidies on fertilizers, water,
seeds eleclricily etc. There is ‘no reduction
required if thg value is bglow 10 per cent
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of the agricultural output in the base years
1986 to 1988.

If you take that Sase year, our total is
5.2 per cent. So, in I~ct, we can increase
the subsidy. Forget abnut reducing it
(Interruptions) The subsidy is piven to the
low-income farmers and to the resource-
poor farmers, mot just to low-income far-
mers. They are exempt from this provision.
Now, we come to the pioduct specific sub-
sidy. (Interruptions) There are 20 products
where the Government of Indin gives mini-
mum support prices. In other words these
are the products where it can be said to be
a straight subsidy. The Dunkel Text re-
guires a reduction if the subsidy as a said
exceeds 120 per cent of the value of the
output. In this particular case because it is
a product specific subsidy calenated at the
international market price in the base year.
Seventeen of our products are not affected,
because the international prices were higher
than the Indian prices in the bdse year.
Only three item are affected—sugariane,
tobacco and groundnut, The prices of these
items in the base vcar were abave the in-
ternational prices, but the subsidy was
below 10 per cent. It is difinitely telow 10
per cent. Therefars, ugain in this particu-
lar case there is no effect. So, we are not
affected in any of the sitonticns

A fuss is mad: that all that the Dunkel
Text requires is international access to be
allowed to thres per cent of the market.
The fact is that India has an adverse
bolance of payments position. (Inierrup-
tions) So, we are not covered under this
clause. In any case this agreemcnt on agm-
culture is only for six years. It will be re-
negotiated after six years. If we get a pro-
per balance of payments position within
these siXx years, we can always re-negotiate;
All" the planning that we have done, ima-
gining that we are aware of it, within six
years we can always negotiate. There is
no problem for us. Both our procurement
programmes and our public distribution
systemdo nnot come under the purview of
the Dunkel Text because they are not sub-
sidies given to the farmers. They are given
individuals below a certain income. They
have nothing to do with a particular occu-
pation. Therefore, there 1s no problem there
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It is not a product-spcific subsidy. Nor is
it a non-product subsidy, We are not
affected there. So, all this hullaballoo which
iz made of the Dunkel Tenat being dis-
advantageous to us and that we haveé to
change our policies, is not correct. We do
not have to change our policies in regard
to this.

As 1 said, there is one area where T would
deal with very carefully. The hon. Minister
also expressed his reservations and 1 would
also like to express my reservations in the
area of seeds. I would I%ke to make it very
clear. Dunkel provides for three options:
One, to accept the paienting of seeds ; two,
to instead of providing an effsctive system
of protection. some other system of pro-
tection should be there or, three, have a
nmixture of both., Each country has to
decide upon its own methodology on how
to ro abcuwt it, what methods it wants to
adopt. As far as we are concerned, we will
have researchers’ rights and farmers’
rights. This right of the researcher to
exploit the product which he has produced
and. the right of the farmer to exploit the
product he has produced at the farm. We
are asking—1I think hon. Minister has made
it clear in his-statement also—for these two
rights to be incorporated in the text itself,
in the agreement itself. We will choose our
own option. We have chosen our own
option. We have informed them what we
have chosen. We want them to incorporate
it in the text so that it becomes a part of
it.

I will now come to the Intellectual Pro-
perty Rights. This is one of the main areas
which gets affected in the long run. There
are various lobbies which are active. As I
said earlier, there is a lot of mis-informa-
tion. As we all know in India our patent
regime will be affected if we sign on the
Tntellectual Property matters. We in India
have process patents and do mot have pro-
duct patents. We will have to shift to pro-
duct patents. If we go out of this, what
will be the effect of it ? Firstly, we have
ten years exemption. In other words, the
current situation will prevail for another
ten years. If we sign it in December, 1993,
this will come into effect only in January,
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2004. We have full ten years wherein we
will net be affected. Even then what will
be the effect ? 1T would like fo quote here
from the second. report of the Standing
Cammittze on  Petrolenm and Chemicals
(19Y3-91) of the Tenth Lok Sabha. This is
the report on the proposed National Drug
Rolicy. 1 am quoting from para 45 :

“During the course of examination of
the Depdrtment of Chemicals and Petro-
chemicals the Committee wanted to
know abou! the assessment of the Depart-
ment, in regard to likely impact of
Dunkel’s proposals on the Indian Drug
and  Pharmaceutical Sector. The Secre-.
rary, C&PC stated :

“The movement all our various
drugs and formulations to the extent
of 10 to 15 per cent only are covered
by patents. The rest of the common
medicnes are outside the patent. There
patent has expired. In any case they
are not affected.”

In para 46, they say, I quote :

“He added that the medicines which
were being manufactured for the com-
mon-man in the country would con-
tinue to be manufactured. The patent
provisions would be applicable only to
the discoveries made after signing the.
agregmexnit. Besides 10 years bme
would be allowed as a tranmsitional
period subject to introduction of mew
drugs under the provisions of exclu-,
sive marketing rights.”

From para 52, part (iii) and (iv) 1,
would like to quote. This is very im-
portant. This is an enabling prowision.

“(ii1) The Government can pive
compulsory licence if it is found to be
in conflict with restrictive business
principles -of the country, Goverrment
can give compulsory licence for manu-
facture of drugs used for non-com-
mercial purposes by the Government
like for distribution in hospital etc.

(iv) The Government has retained
the power of imposing restriction on
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import of matgfials;”  With
- provisions, therg is no danger (o us.

SHRI =~ CHATURANAN  MISHRA :
Please quoté recofiffietidation part also.
What is thc ‘final** ‘fécommendation of the
Comnuttcr: alsn?

SHRI VlSHVJlT P- 'S]_NGH 1 was
very much there, I know what were the
recommendations of ‘the Committee. T will
allow you 1o -read ‘récommendations part
when your turn comes.

SHRI C‘HATURANAN MISHRA : I
wil] do that.

SHRI VISHVIIT P. SINGH: We are

seeking changes in the IRIPS agreement on
compulsory licence. We are seeking a
change in the TRIPS agreement on natural-
ly occurring life forms ‘and genetic materials
being patented. We do" not want them to
be patented. That is our clear view. Those
are the changzes we are
TRIPS agrecement. We want compulsory
licensing provisions to be linked to the
national concerns. Where it is a national
concern, for example, where it is a matter
of the health of the people, there we should
be allowed to du 1t Already it is allowed.
We just want to. rslterate that point.

As I 'said before, Madam, if we need
new deligs, “teéchnology is a must for
India ; inveStment is a must; 200 mijllion
US dolltars are required for the develop-
ment of any new “'drug. Foreign invest-
ment orly follows intellectual rights. If
intellectual'’" rights’ are not available, in
those conditiops, foreign investment is
also not available. If foreign investment is
not ‘aviilable, we will not get new drugs
avajlable. Therefore, it is essential, it is

for the health of our people, that we get |

access to these techmologies. I would now
come, to TRIMs.

THE VICE-CHAIRMAN (SHRIMATI
. JAYANTHI NATARAJAN) : How long
will: you take, Mr.: Vishvijit ?

SHRI VISHVIIT P. SINGH: I am
cung],udmg In two or three minutes.

A 1ot has been sa’ id—and. again, it is
1,80ing (to-bei.said by Dr. Joshi that be-

[RATYA SABHA]
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cause of these TRIMs, we will not be able
to stop amy foreij;n investment coming into
any area, we w1]l have to allow forejgn
inyestment into whichever area, they want
to come in. Again, thls is a total miscon-
ception. There is no- infringment on the
sovereignty of this mation. There is po
requirement for any country, under the
Dunkel Draft, to allow foreign investment
to come in.. We will choose foreign invest-
ments; We can have investments in areas
we choose. That is our privilege, our pre-
rogative. That is not being taken away,.

[ ance again say, Madam, let us not use
Yesterdays’ rhetoric for today’s situation.
Kindly open your eyes. Kindly see what
the real situation obtaining.on the ground
is, Don’t be misled. There are so many
areas where we need foreign techmology.
There are so many areas in which we need
foreign investment. Lastly, theré are so
many areas in which we need momney to

‘pay our import bill. which is going to be

ever-rising if we are to develop. Please
don’t close your eyes. Don’t follow an
isolationist policy. ' Think of the future.
Think of the country. Think of the future
generations. And, wake up, Please do not
sleep at this juncture. Let us sign the Dun-
open. Let us
understand it is not a bugbear, it is not a
hawwa which is sitting ‘upon you it is
something which is going to be for the
good of the country, which is going to take
us forward rather than backward, Please
wake up.

Thank you, Madam.

SHRI KAMAL MORARKA : Now that
he has finished his, speech, you have a
chance to wake up.

SHRI 5. JAIPAL REDDY (Andhra
Pradésh) ;. Madam, T must say I was pain-
fully surprised by the introductory remarks
of the Minister, If I remember aright, a
few months back, I rcad a news item ac-
cording to which Mr. Pranab Mukherjee
had expressed grave reservations about the

Dunkel Proposals. Today, in his owg
statement, he seems to have staged a
volteface, And, if this kind of resilience

isv shown, T am afraid, the interests of our
nation © are  inptril.  Vishvjit  Singh
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appears to becoms a victim of isplation
syndrome. He started his.presentation on
a nite of helpessness. And if thid is the
spirit in which we mnegotiate. ‘It an inter-
national forum, how can be achieve any-
1Bifg ‘at ol 7 That iz - the poiat. Vishvjit
Singhji cle$ertally represents. the defeatist
mentality of this Government and I am
bot pleading for iselation, but We must, Is
a pation, have the courage and the stamina
to plough:a lome furrow if it is mecessary.
1 am not pleading for ploughing a loze
{urrow but we must give an indication thai
we are capable of playing a lope furrow
if it comes to that. But if we say might
{tom now that we canuot plough a. lone
furraow, then our position will not carry
cohviction at:the international forum.

As has besn mentioned by friends, Uru-
guay tound is mot simply one more round.
The United States tried to
scope of GATT beyond recognition. GATT
wil not remain GATT at all. It has been
hitherto - dealing in goods. Now the scbpe
and purview of GATT are being sought to
be extended
why did this happen ? The USA was les-
ing its. competitive edge 1 goods ard USA
made this move way buack in 1962 and
all. the deveiaping couniries were resisting
thai move. When they could not resist,
they tricd to. dodge; whes they could :ot
dodge, they tried tw deia. And then i
United States began to twist the amns - of
dewelcpiig counirics through bilateral san-
ctiong. We have been a member of GATT,
na. doabt. We have been a member of
GATT: sincg; 1948, But GATT did not pre-
vent United States from initiating bilateral
steps, such as Super 301 or Special 301.
And the Uruguay round was characterised
by usmprecendemted controversiss.. Even
[lurope was having sericus reservations at
that time. I would like the Government io
tell us—I1 want- the Minister to be awake
literally—F would like the Governnent to
tell us -as to the positions they took in the
last-ien years.. Madam, 1 must sav that our
negetiations have not been characterised by
ranspareRey. i the first placs. The mation
dogs. not,; knew what: the Governrierit has
been. daing I would Like the Geverimeit
to tell us as to what position it took in 1986,
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at Montresl in 1988; upless the Govern-
meng tells us as 4. the negotiating man-
dates it gave to -the team: over the years
how would we -know: what the Gowern-
ment has gained aad what the Govsrnmeat
has lost? T.am. . asserting without amy
fear of contradietien that none of the pesi-
tions that.the KJovernment of India. tpak
has been conceded undsr the Ruakel .pro-
Can the Minister deny.: this-?- Mz,

give something:, we: have to;take something.
Would: -the - Mimister, the. Govimment,
e good enoygh to enlighten us. as to:what
it ot in returo-why did it.waot to. briog
services. within the purview of the GATFT?
EBecavse it was the wdrld leader and: it
coaitiues to be the world lpadwr in- ifor:
saptics and :ielecommunications. :Now they
bave browght -in all the ‘mspects of servics

indusry, investment, production, dis-
tribution and repatriation of profiis.
Mtisnal goals or social prigrities with-

iu iie nation have been perceived .and pro-
; as trade bayriers by = these ~GATT
vcrats and  the spokesmen, gf .the.
2d countiies. Madam, this entire
efiort was aimed at comnering and mono-
‘sing.the market of the Thindi  Wotld
stries, If it is 1 matter -of preblaah with-
:a the developed . cduantries thére is: am.

"have isken care of ‘N without the: Birst:
Worid. But why did they rake up- these:
wees -at the GATT'? Because: the ' develdp-
od countries would like to havé’ a:ljokw
shave of the market of the Thixd Wolld:
Wiy are they laying.stgess onintéllectitd

.-property rights? They; are laying exclabive:

‘emphasis. on this. mattei beoiuse: they havé
near monopoly oft both knowledge and
lechioiegy. The trans-national cosiphnids
would like to move their .capital im:searth:
‘of higher profifs. iIn . 1986-at: Urnguay
Round the developing countries ' parties:
larly India and Brazl, - tried to confront
‘hem, the developed: countries, with: fheir:
owit rEch‘.l They tried to.show how tHE"
orov; ‘sions . of the: GATT were beingi wo:

iated, how their own policies were provec: -
nOn1=t anti-libernl | and - antifeee tradé:
Therefore We gottWo words uséll “ebAndl
stl ang roll-back”.: We. wanted " such’ $8s -

sions that have been taken in violation of
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the GATT provisions to be rolled back in
the developed countries. In June, 1988 the
pharmaceutical association of USA and
EEC came out with a document which is
known as “Basic Framework of GATT
Provisions in Intellectual Property” and
this document runs counter to the provi-
sions ‘of the conventions evolved by what
is known as “World Intellectual Property
Organisation” - which is, in fact, a UN
organisation. Why did .the GATT fall foul
6f the conventions and protocols evolved by
the World Intellectual Property Organisa-
tion which is a- UN organisation ? This is
a clear example of how the UN organisa-
tions are sought to be by-passed, In invest-
ment matters it was Japan, another deve-
loped country, which took the lead, But
nowhere during the last so many years did
the negotiators take care about the needs
and sensibilities of developing countries.

Now coming to agriculture, the impor-
tance of agriculture in a Third World coun-
try is different from the place it has in the
First World.

Agriculture accounts for a large share of
gross domestic product in a developing
country. Agricultural sector employs a
very large share of work force in develop-
ing countries. This is not the case in the
developed countries. Therefore, our con-

cerns in the agricultural sector would be

and should be different from those of the
First World. Now these countries after
having developed themselves, after having
developed agriculture through a process of
heavy subsidisation for decades on end
wounld now like to talk of liberalisation in
the  agricultural sector: The stages of
development are totally different. There is
one area, namely, textiles where the deve-
loped countries have been dragging their
feet. We have been trying to force this on
the agenda of the GATT. What is the posi-
tion' ? America says that affect to cannot
allow the textiles from Tndia without res-
triction for the next 10 years to come. We
learn through despatches from Geneva
now that the US is pleading for further
extension . of the period from 10 to 15

[RAJYA SABHA]
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years for textiles. Madam, the economic
pressure exerted by the USA, unfortunately
for us, coincided with the collapse of the
Soviet Union. Therefore, we have a Dralft
Dunke]l Text which is a single final act.
We never wanted all these things to be
brought within the purview of the GATT.
It is not correct, as Mr. Vishvjit P. Singh
tried to say, that we tried to do so, In
fact, in 1986 we wanted the question of
services to be negotiated separately and
outside the purview of the GATT. Therc
is one dangerous provision in this Dunkel
Draft Text known as cross-retaliation. We
have heard of retaliation in history a@d
law. But this would not be tooth for tooth.
It would be worse than the Mosaic Law.
It will be eye for tooth. If you violate in
any sector, they could take retaliator, mea-
sures in other sectors. This is nothing less
than globalisation of the US domestic law,
namely, Special 301 and Super 301. This
is the new world order for which our
friends are pleading. This is a system made
to order by the developed countries, Our
1970 Patent Act served India well both
in agricultural and pharmaceutical sectors.
Now the Dunkel Text says, “The patent
should be extended to product also and the
period is for 20 years in all sectors”, In
fact, in practice, this period could be ex-
tended up to 40 years because, you know,
after exhaustion of the period of 20 years
for product. they could have another period
of 20 years through process patent. 1t is
interesting and revealing to mote that even
atomic energy and spare technology will
have to abide by the discipline of the mew
GATT. We will have to produce nathing at
all at home, for, Importation will attract
with patent law. Friends have referred to
the pharmacentical sgctor, The Government
has been sayiog that only 10 to 15 per cent
of the drugs in the country will be affecied
by the new patent law. Mr. Vishvjit
Smghji who has out dunkeled Dunkel felt
that they will not be affected at all. Ac-
cording to the Indian Drug Manufacturers’
Association, 46 per cent of the drugs wonld
aftract the patent law. According to the
American Manufacturers’ Association, 76
per cent of Indian drugs would attract the
new patent law. The Government has not
come out with any authoritative statement
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on this guection at all. The experts tell
. us that 42 per cent of anti-biotics and anti-
asthmatics would atiract the mnew patent
lzw. About 98 per cent of anti-bacterials
would attract the law under Dunkel
Seventy per cent of anti-lepresy drugs
wonld attract the provisions of the mnew
lnw, Sixty-six per cent of anti-ulcers and
51 per cent of cardiovascular drugs and
89 per cent of contraceplive harmones
would be affected. It is universally ad-
mitted that the prices of drugs in India
will go up. There is only some controversy
about the extent of rise. Coming to agricul-
ture, our Government has been blandly
s’ating that we will not accept the patent
law, but we will accept the sui generis
system. ‘But what is the system? By the use
of a Latin expression, we should not allow
ourselves to get mystified. The fact of the
matter is, it will severely restrict the rights
of the farmers and plant-breeders. You
have one convention called the UPOV,
the Union for Protection of New Plant
Varietiecs. We had one in 1971 and it way
modified under the US pressure in 1991,
Under the new UPOV of 1991, even far-
mers will not be able to use their seeds
unjess the plant-brecders permit them. Can
you be so maive as to believe that plant-
breeders will allow the farmers to use the
seeds without charging them ? In  other
words, the Dunkel Teat does not allow the
Indian farmers to usc their seeds or to sell
their seeds to their farmers, Most of the
teeds sold in the country are tramsacted
through - inter-farmer processes. OF the
60,000 toimes seed requirement of Indian
agricuMare, less than 38 per cent of the
seeds are distributed are made available
through national and State Seed Corpora-
tions. In other words 62 per cent of seeds
are distributed through inter-farmer sales
rid’ this will be prohibited. Somebody can
file a complaint at the GATT Dispute
Scttlement Mechanism and the Government
of India will be hauled up. Madam, they
arc - pleading for inteéllectnal tights in
regard to ‘their innovations. But are we to
assume that wheat, cotton, rice, etc. had
been lying arcund in forests ? It is not so.

These crops were  also  invented, created,
manipulated, experimented, out of wild

forests by the farmers and tribals for cen- |
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turies. Now, they have come forward with
the calculation that our subsidies for sugar
cane and other things would not exceed
16 per cent. So far, the Government has
not made available its table of calculations.
On what basis are you making these bland

sweeping statements? According to the
experts, who made a special study of
sugar cane in Uttar Pradesh, Bihar and

Haryana, the subsidies for sugarcane alone
would exceed 30 per cent. In all our cal-
culations, we have not been able to take
the concessions we give to agriculture re-
garding power tariffs. T think these calcu-
lations have been fudged with a view to
misleading the nation. It is not correct to
sy that the Dunkel Text allows the
Government to give support price to the

farmers nor is it correct to say that the
Dunkel proposils permit the public dis-
tribution system because the criteria re-
late only to nuiritional objectives. And as

for the import of food, they say that that
does not apply to us because we are facing
balance of payments problem. When our
Finance Minister, with the spced of a
rocket, is moving towards unified exchange
rate, how can be argue that we have this
problem of balance of payment? it will
also ot be possible or permissible to take
recourse to canalisation of exports through
STC or to take recourse to maximum ex-
port price. And all these assurance are
being given here on the basis of private
clarifications obtained from the GATT bea-
urocrats, It is an elementary principle of
law, Madam that the text prevails over
the interpretation that may be privately
given. Will you take steps to see to it that
the text is suitably amended to reflect your
what will you do? Madam, the develop-
ing countrics, India in particular, are rich
in respect of skilled labourers. Can we
export our skilled labourers ? If the deve-
loped countries are so much bothered about
free trade, why dont they permit free
movement of Jabour ? Their own medical
{reatment in America would be five times
cheaper if they allow our doctors to go
there. So, with all these outrageous fea~
tures and ebmoxious provisions, Ido ot
krow how t;e Government is ‘goilig’ 0"
s@iltow why t will be called the GATT-TL
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If ﬁ‘e keep ‘cuuf and if we show the will to

keep out, I am sure that many of the pre-
visions ‘of GATT will be ‘suitably amended.
We account for one-sixth of humanity. If
we pay through jsblation, lgt me assure the
Government that the isolators also w111 have
to pay the price.

(SHRI-
 You

"THE VICE-CHAIRMAN
MATI JAYANTHI NATARAJAN)
will have to conclude now.

SHRI S. JAIPAL REDDY: I would(
like to know as to what 1s our Maginot
Line, as to what is our line of defence be-
yond which we will not negotiate, as to
what are our minimum negotiating man-
dates, ‘as to what are the non-negotinh'-
objectives of our country. Will you l?y
bare our agendas ?

Madam, I am  surprised to see that this
Government which had kent guiet, which
had maintained a' studied silence for well
over a year, suddenly took recourse to a
barrage of propaganda in favour of the
Dunkel Draft Text, They have been
abused and misvsed - the Doordarshan for
the purpose. T would like to make one
legal point.

THE VIECE-GHAIRMAN (SHRIMATI
JAYANTHI NATARATAN) : No, How
much time will you take?

SHRI .- JAIPAL REDDY : This Govern-
reeqt has 1o right te sign the Dunkel Draft
Text. f;[‘h;z_, country, . this Parliament, will
not permnit the. Government to sigh the
Dunkgl.D;;aﬁ; Text. If it is going to he
signgsdl by, the developed. countries before
15th. December, lgt them do so. But this
Goygm}mant, should :ngt siza the document
at all. Tt is oply the Parliament which can
do that, It should go  through the samse
process ng the amendment to  the Con-
*'tuhcm We will, from now enwards, be

victime of terl;nulggtpa.l imperialism - of the’
develcqged countries.

THE .<VLCE7GHAIRMAN (SHRITMATI
JAYANTHI NATARAJAN) . Mr.
ple‘a* conclude pow. You have taken A
great deal of t:ma.

[RZJYA SABHA]

Reddy, '
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" SHRI S. JAIPAL REDDY : The sover-
eignty of the nation will now be replaced
by the authority of the new global trinity,
pamely, the GATT-II, the IMF and the
World Bank. No Government of this coun-
try has the right to mortgage the future of
our country.

Thank you very much, Madam.

SHRI VITHALRAO MADHAVRAO

‘JADHAV (Maharashtra). Madam Vice-

Chai-man, I thank you very much for
ing me this opportunity to speak on such
an ‘mportant subject as the Dunkel Draft
Text. I was listening to the speeches of the
hoz. Members very seriously and I also
lave my own personal doubts about the
Dunkel Draft Teat and the GATT negotia-
tions. There are now as many as 105 sig-
natories to the GATT who are known as
the contracting parties. Till today, I think
India is not a signatory to the GATT.
GATT was established in the year 1948,
Since 1948 till 1993 we could not partici-
pate in the GATT, it is because it was not
favourable for the growth of our own
economy. That is what I feel. Now the
problem is that mo céountry can remain
aloof or away from the world for our
economy has becomeé open to the interna-
tional economy. But as Mr. Jaipal Reddy
has rightly pointed out, we cannot mortg-
age our sovereignty’ for the inferests of
other developed coumtries and we did not
do it in the past. I hope that our Gevern-
ment will be quite serious while signing
this GATT treaty because the US Admini-
stration is in a hurey to conclude the Uru-
guay Round of pegotiations by 15th: Dece-
mber, 1993. Even befors the conclusion of
this Urnguay Round and the GATT mego-
tiations, while presemting the Budget of
the last year, we had reduced several taxes,
taxes on imports and eXports. Of course, it
is very cssential that we must import es-
sential items. But we. should not import
everything. Our- ajm should be to import
essertial items and export on a large scale.
We must have surplus exports. This has
been very rightly pointed out by my friend,
&hri Jaipal Reedy, while starting his speech.
He is my frigpd and he is a Member
of fhiz honourabe Heouse and the mosat

oy,
-
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learned person. Basically, India's economy
is agro-based ecomomy. In the USA, omne
crore and seventy-three lakhs of people are
engaged in agriculture out of a population
of 27 crores. Agro-economy is not their
economy. But, in our case. age-economy
is the only economy. Seventy per cent of
the population is dependent on agriculture.
Now, I want tp concentrate only what is
giver in GATT about agriculture.

Madam, they have made so many patent
laws., They have said reduction of tariff
and non-tariff barriers. So far, seven such
rounds of multilateral trade mnegotiations
have taken place and the Eighth Round of
mubtilateral trade negotiations know as the
Uruguay Round is under way. What are
the important things in  agriculture ? A
reduetion in domestic support in favenr of
agricultural producers. Now, if there is a
reductipn in domestic support in favour of
the preduecers. agricultural producers how
are we goipg to match our agricultural
produce 7. Of course, geographically, agri-
culturally, as far as the land mass is con-
cerned, we are the second larpest country
in the wopld, as far as agricultural acrezge
is concerned, and that is the only reason
why seventy per cent of the population is
dependent on agriculture. But, in the Draft;
under item 13, it has been mentioned.
"Reduction in domestic support in favour
of agsicultural producers.”, and it would
be 20 per cent in six years if the level of
support exceeds five per cent of the value
of agricultural production. So, in six vears,
there will be. a 20-per cent reduction in the
support for agricultural production. This
is one of the disastrous things in this Draft
and I .am stromgly opposed to that.

There is another thing. I am making my
own personal comments.. Of course, I am
fully supporting the stand of the Govern-
meng, But, at the same time, I reguest *he
honoyrable. Govermment and the Prime

Minister, “Please do not mortgage the bene- -

fits of the farmers of - this country to- apy
of the international badies”. This is my
only. peiat, because I am a farmer and 1
am 4lsp 8o affocted by this. -

6 DEC. 1993]
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The second thing is about market access.
The stipulation: {5 et there shonld b a
reduction of protection by 36 per cent over
siz vears for develpping countries and 24
ner cent pver ten years if they are requirsd
t0 ceme under mon-tariff restrict:on. So
for the developing countries it is all right.
Rut, for India, for a country like ours, if
support s reduced by 24 per cent, then,
nltimately, the farmers of this country will
be affected and, therefore, T strongly oppose
this proposal.

‘he

Then, for export subsidies listed for re-
‘uziion, the stipulation, is “Reduction in
budgetary outlays as well as guantities of
1L mer cent and 24 per cent respectively.”
T want that our surplus agricultural pro-

duce shoyld be exported. T know it myself
s my friend, Mr. Morarka, also - knows.
He comes from Bombay and se, he knows
that the farmers of Maharashira are ex-
worting one a, lagge scale grapes; MIngoes,
zic, My friend, Sh.n Kalp Nath Rai i sit-

2 2. Maharashtra has achieved the maxl-
wom record of sngarcane production under
his repime. The farmers of this countryalse,
very much want that if there is Bgope,
sugar also should be exported so that we
can get more foreign enchange and the
farmers can get betier remuneratiye prices
for their sugarcave crop, So, I want' that
this Fxport Promotion Coumsil to be sef
un, But it should nat be on the advice of the
United States of America. g | 73

gu sl arer 7 wNER o3
7 TR A A A R

They are nchody to rule our sconomy. T
remember what Gandhiji said, FrawEe,

7 oft s § g oF qmAr

SO tmr E(‘:o;mrﬂy is a s;lf-rellant eEeRomYy.
11 the pericd ‘6f Tndira Gandhi and Rajiv
qu‘d‘n R.;_ght from the period of Jawashay-. ...
! Nehra, wi flave alqus tried tg; formp- ..
‘"", r:}.lr fiu gét Whlch is a se],ﬁ-re]]a,ut Bgd- A
ow, also, T’ _Support thi t of

E!ur M‘a‘ntnohén Singh (Imzrrzlfprgvﬁgpifou
rlease listen to me It may not go in. your,
intersit, but it must go in the, country’s. -
interest, Whamver i,s in the comtgq imte- ..

rest, T sumﬁn o
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SHRI KAMAL MORARKA : Mr. Jad-
hav, it'is only in interest of people like me,
and it is not in the country’s intercst !

SHRI VITHALRAO MADHAVRAO
JADHAYV : You are also a constituent of
this country. That is what I fell. You are
not anti-national.

Madam, due to this policy of liberalisa-
tion, the increase in exports has got a
guantum jump after the Budget given by
Mr. Manmohan Singh. At the same time,
there are some factors which are included
in the Budget. It is said that the Budget is
being dictated by somebody else. If it is
being dictated by somebody else, we must
be revolutionary in our country. No power
on the earth can dictate to the 90-crore
population of our country. We are quite
competent, Most of America’s technology
is supervised by 30 per cent of our scien-
tists who are working in the United States
of America. Even in the NASA also, our
scientists are working.” 8o, our counmtry is
not small, The only thing is that we must
bave full confidence in oursclves, and we
must go to sign the Uruguay Round. And
if it is in our favour, if it serves our imte-
rest on our terms—I say, on our terms if it
can protect the interests of the farmers,
then only we should sign it, Before that,
I suggest that ‘there should be a nation-
wide debate ou this GATT from all sectors—
from farmers, from traders, apd from in-
dustrialists. Then only we must decide as
to what should be done, either we
participate in it or we must keep ourselves
isolated as we are till today.

Madam, the other point is that the obl
gation to reduce the domestic subsidies
would’ compel India to reduce the incen-
tives given to the farmers at present and
would limit the Government's ability to
produce  basic foodstuﬂs through the
market price su,pport programmes because
the main objechon to this Uruguay Rouad
is that threr shuuld be a, tatal elimination
of subsidies, Madam, I was on .the Joint
Parlnmenlary Pricing Committee on. Ferti-
lizers. There also 1 opposed the removel of
subsidies from the fertilizers. Even if you

[RAJYA SABHA]

should |
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give a subsidy of Rs.”6,000 crores on ferti-
lizers, our agricultural production will go
up by more than Rs. 60,000 crores. Tt is
a productive subsidy; it'is not a non-pro-
ductive subsidy. The phrase which has been
written here is ‘non-productive subsidy’.
That is totally wrong. It is mentioned that
as far as the non-product specific subsidies
are concerncd, the following are the major
support programmes eXcluded from the
definition of busidies for purposes
of calculations : - Research. Madam, ‘re-
search’ has been given here. Is research a
non-product subsidy 7 Research is essen-
tinl, Whatever amount we are spending on
research, it is the least amount as com-

pared to the other countries of the world.

So, here it is mentioned: Research, plant
protection and disease control ; extension
service ; training; provision of infrastruc-
ture—capital cost only ; rezional assistance
programmes ; chvironmental programmes ;
incoms support programmes decoupled
from production; public ‘stock-holding for
food security purposes; domestic food aid ;
penerally available' investment subsidies ;
input subsidies to low income and resource
poor farmers. So, they say that these are
the non-product specific subsidies. T do not
agree with them. These are the subsidies
which are required. For research, subsidy
is required. It is required for plant protec-
tion and disease ¢ontrol. Our crops have a
Iarge number of diseasés. - Due to that,
more than 50 per- cent of our yield is
affected. This yield is affected by plant
diseases and pests. For that purpose, even
today, we are not in.a position to provide
insecticides and pesticides which are need-
ed by the farmers. For this' purpose, if
subsidy is to be givén, it cannot become
a non-productive sobsidy. This is what ¥
feel. Extension services. Unless we have
proper extension services, we cannot in-
crease our agricultural production. Then,
training, provision of -infrastructure and
regional assistance programmes. There are °
so many programmes’ which #re coficermed
with agriculture. These tannét be non-
productive types of kibsidies. Whatever
subsidy is given in - frespect of fertiliser,
whatever subsidy is © given in- respect of
food and the public distribution system it
is a prodyctive types of subsidy and it is
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the concern of a large number of popula-j |
tion of our country.

In other cases, it 1s provided that the
level of protection for all agricultural com-
modities shall be reduced by 36 per cent
on-a' simple average basis-over a period of
six years For developing countries; the over-
all reduction is' 24 per cent over a period
of ‘ten ygars. This provision is also there
I ‘do not agree with this also. Tf the
developed countries want to reduce their
subsidy by 36 per cent in ten years ol
five vears, ii is non of our concern. Under
no circumsiances, our subsidy’ should
be reduced even by 1 per cent because it
would affect our’ farmers.

The second important aspect of this part
is the public distribution system. The lan-
guage of the text has been formulated
taking into account the need for prevent-
mg the ‘major developed countries from
glvmg pmducer subsidics in the garb of
cuﬂsumer subsuiles

My fear is that they want to control all
the plant seed material They want to put
a pdtent law on our genetic and plant breed-
ing material. As my friend fightly pointed
out, who are they to tell our farmers that
they should not utilise their own seeds ?
Our farmers have béen using their = own

sced for thousands of years. Nobody can

compel our farmers not to utilise their
own seeds which are produced in their
farms. :

Take the guestion of research. 1 know
about it. I have been a research scholar in
the Pune’ Umverslty I was dmng research,
I know what research has to be done. It
is need- based rescarch. Tt iz need-based re-
searth a3 per our requlrsments, as per the
bleedmg materml available in our country.
They canrot send plant “material cither
from the United States of America or

Camda or, Britain and say that we should
do reSé

L‘h on, that, They have no right to
'al type of patr:nt law on uur

[6 DEC. 1993]
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Sir, the point is, there cannot be any

* | restrictions o our scientific asd technglo-

gical research. Actually, till today, it is &
free trade. They were providing all ihe
malerial, all the research mat:rial, which
is required, “iciuding tissue culture; gene
tic and plant breeding material, from all-
aver the country. Now, they want to bring
in some patent law. By this, they want to
monopelise the entire econdmy of ‘our
country. This is very clear. Affer the col-
lapse of the Soviet Union, the United States

of America hss become the sole - ukgjier
power in the watl_d today,
SHRI KAMAL MORARKA : That is

the problem:

SHRI VITHALRAO MADHAVRAO
JADHAY : The wholc thing is that - al-
ready 106 countries are under their in
fluence. This is nothing but slavery on other
countries which want to run their economy
independently. No sensible person in . the
country. can folerate such a type of slavery
imposed : from any corner = of the world,
whether it is from the United. States of -
America or from anywherc else. In that
context, Mr. Vice-Chairman, I strongly
support the indigenisation of our reseagch. -
I strongly support self-reliance im our re-
search efforts. No patent law in the world
can prohibit our scientists and our fammers
from using their own materials. (Inferrup-
rions) It is not a question of any party . in
this. It is a question of supporting what is
n the national. interest.

. SHRI S. JATPAL REDDY : Mr. Vice-
Chairman, T would like to state that we
welcome the approach of Mr. Jadhav. This
is not an - fssue on  which we should be
divided 't party lines at all,

Dr. MURLI MANOHAR JOS{ii: This
is an issue on which we need to evolve o
consensus, It .is above parties and wviews,
It is in the natlonal interest- that we come
t0 a comnsensus.

SHRI VITFMLRAO MADHAVRAO
JADHAV ¢ Théank you, Of course, we do
not waht your’ &uppm't becaus: our Cm—,
gress is ‘also’ ‘quite capable to sort out” our
" problems. (Interruptions).
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DR. MURLI MANQHAR JOSHI: He
is a5 sepsible as m.ys:lf

SHRI - VITHALRAQ. MADHAVRAO
JADHAV :  Mr. ;; Vjcg-Chairman, the
Government has expressed its main con-
cein on Tidis: 1 ’alse: appreciate. some of
the poinis that have been raised by our
Government. Number cne is: “Importa-
tion Weidg treated as-working of ‘the patent
will: result in. domésticimarket being served
solely by imports and will-preclude any
possibility of local mapufacturing in India,”

The other *is:- *“The impact of plant
variety protection on Agricvlture will be
adverse. Palenting ‘of -genetic material will
“have adverse effects for our ecconomy.”
These dre some of the comments and cop-
cerns expressed ’%y“uiiﬁ Tadian Government
at this Uruguay Réund of Negotiations.
Owr Government ‘must stand firmly, Unkless
these things are’ incorporated, we should
not even consider or actept those proposals.

The other voncerns ewpressed are

“Extension of the term of validity of a
‘paten‘t to 20 yeayy is; agpifrary. It will result
in limiting acgess to new technology and
delaying introduction of new drugs” I do
not know. why the Government wants to
zive 20 year’s permd For 20 years we
will rule and after 20 years they will ruie
our country—is that the idea? Wothing Iike
that, Whenever ‘out’ country’s interest is at
stake; we
anyscost. That -should H& our ‘stand.

Tle other concerns expressed are : “Pro-
ducis for whi ch patants are filed after the
date of. enis; into force of the Agrcement
czmnut B? marketf.l xr Indla by Indian
comphnies Because of ihe intr: 1 nf
pipeline protection. ’

$hould: Bot aceept that thing at

[RATYA SABHA]
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Reversal of burden of proof will change
the very basis of the Indian legal system.”

Lastly, Mr. Vice-Chairman, I  would
like to refer to teatiles. This will be my
iast point. Basically, textiles is an Indian
industry. It has come up since pre-historic
period. They want to put some restrictions
through an agreement on Texatiles. The
agreement enviiéages complete phasing out

" of Muiti-Fibres Agreement (MFA) in 10

years. This transition period is divided. in-
to three stages, Here also I would like to
say that they have no right to compel us
by incorporating such an  agreement on
Textiles and Clothlng Cofton industry has
2 working independently in our coun-
try and it should be allnwad to work inde-

‘pendently. The most Lm{:ortant thing is that
.our econcmy shoulfl be an export-oriented

econiomy. Agricilture is the main profes-

‘sion nf our coustry and the counfry must

have an agriculture expm‘t council. That
agriculturs export council must decide-
which agricuitura! commoddities are to be
exported, what should be the surplus pro-
duction, For that we m1’.15t vae our Oown
patent laws); we ShDUJd not be influenced

by any oLhex cuutry EPttmg 3 pressule .on
is. I‘u}' Vite. Chalr

Slr I .appeal to ihe

bur urmers of the cmi’ﬂ'.tl’y ‘1t shpuld not
sign ihe Air_,'recmﬂnt If at a]l it has tu be
5 rne* there should be a natlgﬂ—Wlda de-

afe cn this, 'l'ake ke views. uf all, and
inen a ﬁaclswn ‘mist Be taken ’

Withh these words I conclude.
THE VICE-CHAIRMAN (SHRI MD.
SALIM Dr. Ashok Mitra,

SHRI S. ]AIPAL REDDY We all wel-
come Dr. Ashok’ M'tra He is a veteran
economist. makmg hls malden speech. He
iy Welcume

' SHRI ASHOK MITRA (West Bengal):
Mr, V1ce-Cha1rman, Sir, 1 wish this the
occasion of my rlsmg on the ﬂuor of Pardia-
ment for the first timé was a debate on an
is5ue. which was less ,coAtentigns or. mere
harmuny 1nducmg than EE,Q(Du.uke,l pro-
posals. But whatever has to be has to be.
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I listened with great care to the Com-
merce: Minister’s statement. ‘It is written in
beagtiful officialese but it does not tell us
a single thing. And that has been the entire
story in the Jast two years. He is absolutely
right: that over these two years there has
been: intense concern expressed in different
walks of life, among the people, how the
Dunkel proposals would affect our life and
living. But there has been no response from
the Government.

You know the sequence of things that
happened. The hon, Minister for Muman
Resource Development listened to represen-
lalijons by some distinguished econemists
and others. He lisiened to them but there
was no inkling of what was going on in
the Government’s mind. A round of dis-
cussions took place when the Commerce
Minister assumed office. Apain he listened,
he got the documents submitted to him by
the people, but we didn’t know what was
goiag on in the Government’s mind. And
yet, all -the timie, we know, everything was
hush-hush: . Government negotiators were
going to Geneva and other places and talk-
ing. This is a free, democratic, independent
country that we have. But it is assumed
that the people of this country do net have
the right to know, the representatives of
the people do not have the right to know,
how the Government is—shall T use that ex-
pression—mortgaging the nation’s future ?

The Commerce Minister’s statement
however includes two important clues.
Number one: He admits that the Dunkal
documeny is full of ambiguities. It is amen-
able to séveral inter-pretations and there is
absolutely no guarantee that what, sitting
in New Delhi, we assume the interpreta-
tions are or would be acceptable to the
GATT authorities or to the developed
countries, who decide our destiny. The
Commerce Minister also said that he in-
vited the new Director-General of GATT
and sought some assurances from him on
the'issuwe of compulsory licensing of patents
and ‘on 'the ‘possible adverse repercussions
of the acceptaice of ths Dunkel proposals
for our agriculture, And he had to admit
that the Direétor-General did not concede
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one inch .of pground. la fact, I remember,
Mr. Sutherland addressed ia press confe-
rence and said that India will have to sign

the text as it mow starrds and there camn be
changes or amendments; but.-subse-.
quently, India can, on bended knees, appeal”

no

to the developed countries for some con-
cessions here and - there; whether those
concessions will be granted is at the abso-

lute discretion' of the developed couffries.

Now, why did these things preceed in
this manner ? At least the Prime Mitister,
un the very last day of the last mon:oan
session, on the floor of Lok Sabha, que

quite a categorical statement. He said that .

as far as mtcmatmnal

treaties are con-

cerned, Parliament has no ]unsdu:hon ,>_-t .
is for the executive briinch of the Govarn— .

ment to carry on the negotiations. Sp, ac-
cording to his statement, Members of

Parliament—representative of the péople

had no business to seek any prior. mfurma

tion on the country’s negotiating posmon'

on Dunkel. With great humility I want to

point out that there is a basic, fundamental,.:.

difference between an ordinary internatio-
nal treaty and an international treaty fea-

tured by proposals that the Dunkel text <
embodies. In an international treaty aff you -

do is te define certain relationship exter-

nally between your country and a-foreign:
your intermal

country. It doesn’c affect
structure. But Dunkel will affect our inter:
nal structure of prodaction. What we shail
produce and what we shall mot produce,
up to what extent; we shall produce and up
to what extent we shall not produce, these
are dec’sions which will be determined not
by the Government in New Delhi, not by
our State Governments; not by our indus-
trialists or agriculturists, but by some dis-
tant masters sitting 10,000 or 12,800 miles
away. It. will affect our distribution system.
How much we can distribute, what kind

of commedities we can distribute, to whom'™

we can distribute and at' what price' we can

distribute them, of such crucial matters We a
will not be the mastors. The veto will be '
exercised by -an international body which™
may be located in Geneva or somewhere |’

else. This is what the: Bunkel prom

say.
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.

Thirdly . once we.aceept the Dunkel pro-
posals,-we- will have to change ceveral of
our Acls, -our legislations. Several of ounr

lawa which this: sovefeign body, the Indian

Parliament has paksed, . will have to be
amepded ar altdgether abolished.

Finally, we will have to change our

[RAIYA SABHA)

Constitution af least on a particular issue. !

The Constitution whigh we, the peopls. of
India, gave to ourselves, way back in 1950,
will need to be changed. I will come later
to the precise ppint where this will be
necessary.

1f you would allow me to go into some
of the specifics, fh’e‘_DunkeI proposals have
three district cofpises: The first is with
respect to what the  Commerce Minister
mentioned, the ° trade-related  jnvestment
measures. The second is with respect to
services. The third is with respect to
entire gamut 'of what we have been discus-
sing urder intellectual property rights in-
cluding patent rights. =~

As far as the :trade-related investment
measufes: are concerned, I m afraid our
Commerce Minister - has been pre-empted
by out Finance Minister, What do- the
Dunkel proposals say ? 'They say that we
must allow free and unilateral investments
in our country, that all countries should
provide free access to external capital. Our
Finance Minister, in the course of the past
two-and-a-balf years, has already done that,
foreign capital is welcome, forsign capital
can own as much as 51 per cent of the
equity of practically all industries including
even spme defence industries.

Secondly, thg .Duakel proposals also say
that there can be mno distinction made
" between big capital, medium capital and
small-scale. capital, that there can be no
restrigtiops on monoepolies, there can be no
restric,t'i.ofls on big.industrial houses, there
can be no protegtion to small entrepreneurs,
there gan be no pratection to the tiny sector,
all are to. be- treated alike, forcign capital
will have the same pretogatives and privi-
lcgcs@; logal capital and amopgst local
enfrepreneurs. you cannot make any  dis-
tinogi‘pg, avmungtbig or small and poor. There
has to be a free level playing ficld.

thei
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We have recently seen the emergence of
ihe so-called Bombay Club. Our industria-
lists are worried. They are perturbed. They
are concerned. One of them, a very impor-
tant member of the :Club, who happens to
be the Chairman of the International
Chamber of Commerce thig year, has cate-
gorically stated that it was entirely wrong
on the part of the Government to offer
this carte blanche to foreign capital before
you have taken enough care of the domes-
tic indusirial structure. So, our industriz-
lists have already experienced the kind of
things that some of us who belong to the
Opposition have been fearing about, but
that is that, The fair accomp’i the Firance
MMinister hag presented to the Commerce
Minister and to the nation, and we are
told that what has already been set in
motion cannot be reversed; if we try (o
reverse, those who offer - us money, sitting
in Washington D.C., will take a very dim
view of our affairs. We are not our masters.
Our masters reside eleven thousand miles
away. So, let us forget about investment
ineasures ; 1t is pointless to  discuss that
particular jssue at this juncture.

What about services ? Thisis very interest-
ing. In 1986, when the Uruguay Round was
negotiated, it ‘was suppoted to be exclusi-
vely a series of trade musgotiations leading
fo a common treaty concerning only com-
modities. Trade in services were left out.
As an intermediate stage pressure develop-
ed on behalf of the American Administra-
tion and we were told that negotistions
would also cover, services banking, insu-
rance, media and so on. That is really in-
iecesting. The bankers must be free to come
to India. The insurance men must be froe
to come to India from all over and special-
Iy the U.S.A. The Hollywood movie mughals
would have. a free entry jnto India. And,
of course, already our skies have been
taken over by the foreign television chan-
nels. But our doctors will not be allowed
free entry into  the United States; our
engincers and technologists, if they tried
{o enter the United States, will be arrested
and sent to Ellis Island. We may say, all
right, thank you very much. You want o
send your bankers and insurance people io
India; there are service sectors. We too
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have got certain other service imterests.
What about our unskilled workers? Why
dnnt you 'Lllow a few thuusands of our
unskilled workers into the Urute:l States
of America? “Let the:e be a total reci-
procity. You want frec access, but free
access cannot be unilateral. Here is a free
aceess of the rich capitalists into tﬁe terri-
{ories. of the third world, but no free access
of the third world dactors, engineers or
ordinary workers within the four cornery of
the term of the free access. This shows
how the Duonkel draft is uncqual 1t talks
of free mternatlonf\l trade, free market ac-
cess. But whg:r: the world is already rigid-
ly divided between some. advanced. groups
and some under develvoped groups, some
strong, some weak, some rich, some very
pooT, SOmE greatly industrialised, others
which are strvgglmu to set up industries on
the;r own, talk of free trade is absurd It
woqu mean unfait trade practically in evry
msmm:e, because those who have money,
thﬂﬁe who  have clout, those who have
tecn;mlogy and those who have power,
will always ensure that. the terms of trade,
th: cnndlhcms of interchange are tilted in
their hvour This,is already been exhibited
by the provisions in the Dunkel proposals
with respect to the services sestor.

We have been told by the representa-
tives of the Government, including our
Finance Minister, that foreign batkers re-
present efficiency. They are suppnseri in
bring in efficiency. They will bless us wi
findncinl ‘reforms which will corme’ in the
wiike DF the entry of foreign banks: Foreign
battkeis 'wonld ensure predter ‘sfficiency of
Indian banking. They would, for instance,
teach'us the téchnology of meérchant bank-
ing; how to elicit' capital into the country
With ‘due’ respect the only technology the
foreighi’ bankers have till niow broukht info
the coun'ry is the techuolszy of the Scami.
Thay have taoght us the ‘art of forged
hn‘ﬁke[‘s’ recipts. All this is on the record.

Tlie Governmbnts own Committee has
said that more“thian 50 per cent of the mal-
fedsared  the scam has involved Rds ‘been
done by the foreizn bankers. Our Govern-
méfit has however dared fiot to’ raise one
liets* Reiger apninst these crivital glements,
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who infest forsign banks and who pre-

tend (o teach us about . cfficient hanking.

We had nationalised the insurance in:
dustry . thirty-seven': years ago; and ~ Mr.
Jawabarial Nehru: was:the Primme Ministef.
to thewghit this wils! a fiajor step - incapfurs:
ing the eommanding: heights of ‘the: sdono-
my. | would request tHe Commerce: Mirsis-
ter t3 go back and read some of the spee-
ches that were delivered by the then Prime
Mirnister, the then Finohce Midiister and
the then Commerce Minister. What are we
now, -saying? Thousafilts of  insurafice
empioyees would go out of work. Nevér
mind. We have been asked to pet vid ‘of
this commanding height, We are -undér
orders froem a country which is 11,000
miles away to get rid .of the insurance sec-
tor, to get rid of the banking kector; Thsit
is what -ig- hiappening. The foreigrers’ will
come. They will:. come  with:heir - equp:
ment. with their computers. At et
200,000 additipnal efnployess: wowld: be

without' jobs as a conseqhemce - of the

Durke! drafi inthe insvrapce sector.” **

I should also mentlon what' is hap mng
w6 Yesult Bf thé “television chzmneis
Farget about eve!}'thmg elsé. T 'wi uld berc—
by ask the Commerce’ \'Ilmster wﬁp is not
presént herd” at thefomient t‘n ]ust put hm
hund to his heart’ ohd’ ask hlms;li yvhk;
will Happen té ti'le Ethbs of ‘[hlv. cnuntry,
ten years frem nbw e are’ ‘phe of, hc-
pobEt natiohs 'on e'mH About ﬁﬂy ‘
ceni  Of “our” bblldrén ‘lre unlcttcrpd Flf\y
per eetit 0f our population go hungry But.
foreizf “television Eh'mhe]s ﬂnghllght plaqes
whiere theré “are o wanls, no pruble.ms but
only Iixuries. $6mé of these surf;a IP”DH}I;
country also’ 'I'hey will thmk “ny £an’t
we' 26t into“that’ kmrl of life, 7 Al right,
I'do ndt have'the” mcome Ido nnl hpve,
oiferéd fto any employmcnt uppnrtumty”
Never itid. 1 cdn’ 1lways 1ndulge in somg:
crimitgl Ac¥vities and get 5031& mopey.” I
do net Know What wﬂl” happcn I r:a,llye
shudder-to thitik what Will be the conse-
cvencdof 'this i(md At frcedum of the .shy
the hgiiRal pr’npUSals are mslstmg upon,

.
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Now I come to the most contentious of
all the issues, the so-called Intellectual Pro-
perty Rights, including the patent rights. Y
am sorry o say that the Commerce Minis-
ter didn’t even make a single mention of
the Indian Patents Act, 1970. That Act
has been hailed round the world as a model
Act by the mewly industrialising countries,
an Act which other Third World nations could
emulate. Three cardinal principle guided
that particular legislation :

(a) We Indians will not recognise foreign
patents where the item concerned is a
food item or a life-saving drug. We will
have to look after our people’s welfarc,
We will not accept the sovereignty of any
foreign patent where the people’s right to
live is involved.

(b) The second principle in that Act was
that we will not allow the multinational
companies to mulct Indian citizens in the
name of patents. We must not give any
passage to the multinationals; they must
not exploit our people. And the third and
the most fundamental thing that Act said
was that no impediment must be placed,
in the pretext of patent protection of India’s
right to independent economic develop-
ment. If, for purposes of economic develop-
ment we want to pursue a particular line
of economic activity, them we would nnt
be bothered whether it interfers with a
patented, which foreigners want to impose
upon us. Now, as a consequence of the
Dunkel Draft, if accepted by our Govern-
ment, this Patent Act will be thrown over-
board. You have to scrap it. And, when we
scrap it, some of the important provisions
of this Act po overboard. A very impor-
tant provision was that, in areas which were
outside the orbit which they described, we
will accept foreign patents only for a
period of 14 years, But even in such cases,
we will accept the patent for a process
only for six years. Hon. Members can
easily appreciate the distinction. For exam-
ple, assume the case of malaria or typhoid
for which a patent has been held by an
American drur company, But, our scien-
tists, our technologists, our laboratory
wor.kers, could eXercise their mind and
brain and produce a similar or identical or

[RAJYA SABHA]
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near-identical product through a separate
process. We would desist from trying to
evolve that product through an alternative
process only for a period of six years.
For your particular particular product, yes,
we respect that outside limit of 14 years
however, for the process, it will be only six
years, This will apply also for software
computers, etc. The particular lerand
that the foreigners have  produced,
the particular process that is em-
bedded in that brand, will  not
infringe upon; we will respect their rights.
But if our engineers, our compute;r experts,
can produce a similar computer, through
their own processes, at the end of six years,
we will allow them to go ahead. What
doeg the Dunkel draft say ? Tt stops mak-
ing any distinction between a product
patent and a process patent. It says all
patents must run for 20 years; and, during
these 20 years, we will not be allowed fo
carryout any eXperimeniation along the lines
of that particular product. We are prohibit-
ed. What will happen to our workers ? You
take the ‘computer industry, the computer
science. The technology there is fast deve-
loping. If for 20 years. for 20 long years,
our scientists are prevented from carrying
on any original work because Dunkel has
enforced a 20 years ban, what will happen?
You may have an original mind, you may
have the patent technological capability in
the country, your scientists may be itching
for creative activity, but we shall be pre-
vented because the foreigners have said so.
This is what Dunkel says.

we

The Commerce Minister himself has
mentioned that we want compulsory licens-
ing of foreign patents. Once a patent is com-
pulsory licence, it is subject to our dis-
cipline. We know from where it is coming,
in what form it is coming, what is being
imported, in what manner it is being im-
ported. But Dunkel says, no compulsory
licensing, foreigners can come and go with
their products and that the country Govern-
ment has ho right to ask them to register
with it. For example, one of these days
we might receive a letter from some one in
Des Moines in lowa that we have imported
a harvester machine from their town in
such and such year and, therefore, from
now gn, all categories of harvester machines
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that are produced in India would be sub-
jected to the payment of royalty. This
could be one formulation of what Dunkel
Suggests. And who will be the judge to
decide whether this formulation is right or
wrong 7 Certainly our Commerce Minister
will pot be allowed to decide. It is some
foreigners who will decide. Thirdly, a very
mteresting  case. In  the kind of judi-
cial system that we have, we have to prove
an ailegation. The person making the al-
legation has to prove it. For example, if
somebody says that I committed a murder
yesterday evening, The person who is al-
leging it has to furnish the evidence, that he
has seen me at a particular spot; he has
seen me with a loaded revolver; he has
seen me aiming this revolver at this parti-
cular person and that he has seen me
shooting that person. The onus of proof
lies with the accuser, but under Dunkel,
if a foreigner would come and tell our
Government . that citizen so and so has
infringed his Patent, the Imdian citizen
will have to prove that he has not in-
fringed the patent. The onus of proof is on
the accused, not on the accuser. This is
an extraordinary judicial doctrine that the
Dunkel Draft is seeking to force upon us,

Now, | come to the issue of agriculture.
Several lyrical statements have been made

about the prospects of agriculture. A state-

ment has been made during the Question
Hour this morning by the hon. Commerce
Minister that once we accept Dunkel, may
be, there will be a lowering of tariff and
quantitative restructions i the advance
countries which will allow us to send in
more of our agricultural products to these
countries and thereby we shall be able to
earn more and more foreign exchange.

I have threce or more separate issues to
mention in this connection Number one.
Fifty years ago when I had my first Econo-
mics lesson, one of the earliest things that
I was taught was, that it is extremely
foolish on the part of a poor primary pro-
ducing country to emphasise the export of
agricultural products, for when you ex-
port agricultural products, you are really
e)(fJDning potential employment. Let us
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safegunrd us. You can spin the cotton. Yau
can weave the spun thread. We can -then
manufacture a fabric. You can apply a
design on the fabric. You can cut the
fabric into pieces. You can manufacture
dresses, curtains and so many other thipgs.
Al each point you are really adding to
your employment. But if you send out, if
vou send out, et us sav, cotton, you lose
fhe prospects of fabrication. Let us take
foodgrains. Fifty per cent of our people
zo hungry every day. This will be even
more true also of our working class. More
and more of them are being thrown out
of employment as a consequence of the
policies adopted by our Government. If
instead of exporting the food, you put
food into the mouth of our children, of
our workers, they will grow strong and
they will be able to improve their capacity,
So. by exporting agricultural products you
are really harming your national cause.
This is apart from the other point which
is insisted upon by many academicians
and economists. If you export in excess
agricultural goods, the prices will still turn
against you in the inter-national market,
the terms of trade will turn against you.
The manufacturers in the advanced coun-
tries will then gain an extra trade advant-
aze at your cost.

Therefore, don’t paint too rosy a pic-
fure about how agricultural exports. How do
we assume that France or Germany or
the United States of America would readily
agree to accept more of our farm producis ?
Already some Congressional leaders in the
United States of America have approached
the administration. They met President
Clinton and said “this transitional period
of 10 years is much too short.” At the
end of the 10 years we are. supposed to
allow more concessions to foreign goods,
whether manufactures or farms production,
which will harm the cause of our workers
and oyr national economy. So, let this
10 years’ restriction be raised to 15 years.
Still there is an uncertain area as to how
much will farm exports increase and in
what proportion. We know what we are
losing. But what we are gaining is a big
question, mark. That we cannot predict,
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We cannot buld castles in the air ih sich
matters. and restrict ihe rights and privi-
leges of missions of ocur agrmultul'\l pro-
dul.elfs

1 have two other specific points to refer
to. One is the whole issue of public dis-
tributicn and  subsidies. Mr. Commerce
Minister 1 found him very happy in  the
morning was explaining why our subsidies
were iess than 10% during the last 10
years we need mnot worry. Bul st me
give o Very hv[\)lhe ical example, It s
hypothetical but it is not unrealistic, it
mizht well happen. We have had 5 suc-
cessive good agricultural years, We  have
not made much investment in agriculture
over the last five or ten years, but because
of the bounty of nature we nave had an
gxcellent harvest. Suppﬂe next year therc
is an absence of rain and a general crep
fuilure ; and as 2 result in certain areas of
the counlry the, price of whzat or rice
shoots up to Rs. 20 or Rs. 25 or Rs. 30
per kil Under the Dunkel constraint,
with 10% limit on subsidy if the market
price is Rs. 20 the subsidy we will  be
allowed to offer only Rs. 2 and our public
distribution system would be prevented
from selling the grain at less than Rs. 18
1f the price quoted in the market is
Rs. 30, then the subsidy permitted to bﬂ
offered will be only to the exatent of Rs.
therefore, the price in our ration SthS
and fair-price shops could not be brought
down ta less than Rs. 27. How many
Indians, whethel in town or country,
wonld. be able to pay this guitsd price?
Or, take thz extreme case where we have
to provide famine relief. We have to dis-
tribute prains free. It is good that the
Minister of Civil Supplies is jO"nin" us at
this point because the issue very much
concerns his Ministry. Suppnse we have to
provide some relief to two hundred
thousand or three huedred thousand or
half a million people have been affected
by drought and have to be supplied food
free. That mears 100% subsidy. A free
market buff, somebody who believes in
market access, scmebody who believes in
the Dunkel draft, can immediately lodge a
complaint with the GATT authorities or to
the new trade negotiation proposed to be

[RAJYA SABUA]
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set' up' Lhat Tndia is a ‘scaudal and that
G‘UVernmenﬂ of Todiy i€ distributing fdod-
crains at’ one hifdréd per cent subsidy.
it'1s so much
-_r-‘"r‘ndent on ‘foteign’ powers, will ]JE[]"’I]JR
hd fokézd to stop relief work it in case
it has already azreed to the Dunkel Pro-
pasals. The other thing is even mere
dangerous. There is a compulsary provi-
sion in the Dunkel Text that we must allow
ench- year the entry of at feast 3.3 per
cant equivalerl to our domestic  outpuot
af a particular dgriculture product, If the
interial preduction is 100 units, we must
allow the import of 3.3 uuits. Again the
clementary economics text-books are full
of examples of how in a year of glut of
excess production, even a one per cent In-
grease in [otal supply can bring down the
price by 20 to 30 per cent. If you have
an entry of 3.3 per cent, your price can
ro down to even 200 to 300 per cent, ruin-
ing the enfire peneration of Indian pesen-
tary.

SII"EB

Th's is not so innocent a proposal. About
3 or <4 ycars ago some, economists, ens-
¢onced in the World Bank, had made a
suggestion ; why,  after all, these Third
Worid countries should indulge in agricul-
turc 7 They are inefficient. Their per acre
productivity is very low. They do.not have
the egquipment and: they do not have the
technology. So, let there be a broad inter-
national division of labour. Farm produe-
tivity is the highest in the USA and Canada.
[.et there bLe global internaticnal division
of labour. We will .produce all- the food-
graing  in North America and we will
supply food to needy Third World coun-
tries. There was guite a lot of discussion
about this formula for ‘efficiency’, for
ortimising global economic efficiency. con-
centrating production in the courtries which
are th= most efficient. Will the good Ameri-
cans however, sell whizat cheap to our poor
farmers whose annual income does not even
reach Rs. 2000 ? May be, for one kilo of
rice they will charge Rs. 50, Is this the
kind of world, the kind of scenario, to
which we will succumb ?

T have said enough. But what can be

dong 7 Now there is a certain sugeestion
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of catalysis within the Government circles,
“What can we do ?° 1 have heard it even
today. We cannot cul ourselves away {rom
the inteinationzl ecomomic shstem.  We
have 10 accept the reality of the Seper
Power and we have to keep the Super
Power in good humour. Tt is not reaily
such an impossible “situation. Let us consi-
der  .what may happen. Supposing,
by 15th of December, we do not sign ihe
Dunkel Draft, We could still write to the
Director Generil of GATT that we have
same reservations, we have some guestions,
wz have some doubls und these are to be
discnssed amongst ourselves. The standing
Committee of the Ministry of Commerce
tias yet to submit its report to Parliamer.
When it submits ity report. we will pgo
through it. Mesnwhile the GATT will have
10 give us seme (ime. In any case this. is
not ga unusual request to make. Even ihe
US Government,
national treaty, the standard practice for it

when it signs an inter-

is to say thaot it is signing on a provisional -

basis, on at tentative basis. and it is sub-
ject to ratificat’on by its lepisiature. Tf the
USA can take that escape route, why can’t
we say, “Sorry. Yoo should net try to inti-
midate us. Merely because you have set an
arbitrary daie of 15th December, we do
not have to abide by it. We hive doubts
which you have not satisfactorily resolved
or explained. Thesefore. as a sovereign
natien we shouid be allowed some more
time,” Besides, suppose we refuse to sipn,
what happegs 7 we still remain members
of GATT. We are one of the contracti ng
pirties of GATT, So that other countries,
even those whe have signed, cannot trent
us as ontcasts or untouchables. As lopg as
GATT as aa organisation is no! abolishesd,
we are sittitg pretty, nobedy can de anv-
thing to us.. Th's is an aspect of the matter
which has not been discussed enough. But
we aware o very strong prounds. Though
we do not sign’ Dunkel, we are still left
with -GATT and .nobody can say that. we
are gaing to be disinherited from en]m'w
provisions of GATT, M is not a hopeless
case. ‘We can still try.

Abput a week apo T saw. a ctatemient in
one of the newspapers. The siatement was
made by a group of French intellectuals,

[6 DEC. 1993]

~tlown there” must have been five

Draft Test

writers, poets, (hute-unionists and  pro-
fessors that they - were -opposed.io. the
Dulkel Draft. What touched me was that
they said that they oppesed the Dunkel
Draft not for the sake of France or on
Lehalf of Eance’s agricultural comrmunity,
but, as idealists, they thought that Dunket
would sound the death- knell to the Third-
cdudtries ; they were lodging their
+ tehalf of the Third-World

World
proteést on
countries,

How much 1 wish that our Government

here would take a lead and lead the opposi- -

tiun of the Third-World countries; Ress-
seinible them, Everybody is a. bit dithear-
icne. as i consequence of developmen's in
tie world since 1988-89, “Malaysia is a
smadl | counlry. . Buf it has still protested
cry vocally. We have had large :scale
prolests ‘against
Lutin Adfierica. We can talk™ o° President:

Mindela. He is soon going te- take. charge; .
can tal_k to. Mr.

South Afric:. We M
Migabe. We can reassemble o neWw gf&hp
of under-develcred countries in order to
fight some of the more negahv: proyjsions
the Dunkel Text.

in

{ should znd now and 1 wil end on a
pertonal note. T'was brought up as achived

it o dusty tewn. in Bengal. We were then a

Even from. our lm;:
to tcn
thousand - young - people, ‘even old “oues,
who then laogaished in prison. If there
was v'm or to our houschold, I would

Jependent wuntny

lake pndc “n laking him down some lane, or -

by lane, ‘from this house somebody was
impriconed for five years, from that house
someboidy was sent up to the gallows, he was
hauged Wecause he shot a Bristish Police

Supertntendent: From the next house somie: |

body was. externed, We, were fighting for-
the cﬁuntlys freedom and there was moth-
ing else in ud Bt our total dedication to
the
some of this dedication will come back to
us inoouy struggle aganist DPunkel. Thank
you. '

st ol Em W (fagie) oo

QAT Y, AT A7 Aqq @y S\

m Durikel stretched Uf‘

cause of natiopal freedom, [ wish.

606
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T {waEr S F aETEs fT=Ee o=
w39 @ g4 | g9 qrai o< g agd
& wEEyn ga faw

(23_n

ITHATERE  {RIRF, Ae W TTAAT
HEATE ®7 & 1947—-48 R ATLEE
QT FT GEYIT T F g FY 78 A7 1
A 107 3W 39 gedqr 9T fawrc-famy
FL @ AR Aar F wgr @ Fo1s
Td®  oF £ A& 9 fFEEma
F 1T OF TIHT GATC AT &, I AT
MG HI FEAHT FE ¢ | gAIR
LECICIE EIC R CHE I TARE I AR L RS
A i faar-faas fFar o @i SN
5 gar faw § 1§ waar § &5 o
FET ®1 fA=a TRl F1 g9 F 9¢ 9
Fifrey At S AT AT TAR FIF A
ZAT[ R AT (97 TEF 9T FO FI AT Al
TRT A=BIA(TEIT |

wiIgay | 3§ AT wiEe F T A
FARHAFT  WRF  THAC 76T 91 @ £
FLAAT  HIAEE T qET T T84
F & fAq a8 oF gear WrE 1% o
TqF qgd @1 qg8 3 F davedy Ami
I FA-TNAT FT Zq A TAAT T
gy Jawq AT ATTSa9q 3w, g AAFT
g gfafeag F2 fF I sfex S99 a1 99T
FES & AT S TQT g5 §, Ig FFw a<E
¥ fawfas fFar S0 &R S S9w9 SR
HTT SAAT FEA H T A1 @T5 E, 99
qTET AT | RIATY, 1974 | A% FAFE=T
ATAT  FY AT T KA § A
yeaEt  Fv mifasr fGRar mar gr o g,
qF T afigw, @t M A KA A gqH0
JTaRgIEF AT FATT |

IYAWTERE ST, TFA IFOANH D

TR g ATAT GfgaT earfaa F
F fag [dFTE” § awAr FEEw A

[RAJYA SABHA]
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qFT FT fear Gr ) @ F | 92T
T, HATEe o Ao TN F FolET
F1 qgfa F AR & af @ Fga
] geqE F @ 9¢ FUE qTO
g o1, o€ §7 § FR-NT gg @ qan
& st-sat aradg N 03, faa-fae 2
@ g wnfFes 9 T, TuF! =& gga
AN A AT F AR I F1 T
AGR TS G A A7 | Fgr Aar g
FT WTRE § A1 §5 W §, 7 fawfad
M F AR & o Fgeredry welAat
F fadi =1 war & 49 @EA 7 o AT,
T FE wifaw T ggov s o & fawi7
w §1 wias sw=Ar @i eEfas
FgHFET JIOAr 2, TUT IW THE GIH
SqrET FArE g £ ) 8t 3w gAw wigF
ygmyFear # oAdfq F oAqAE F )
S AT 0T F FHA AGAT G NG
AeFR A0 A9 §, fred f7 4 7 qan
q@T TET ) 9T g " § T om S
FEITT § AT TRGAT S9N ar 2 )
wEre, AT AFEAT A< F HOAF e
T FIT F fAg davedy R
F gAw & fAu oF 99 § ) A s
FT LT FAF T WC IT F g2er gA4-T67
qu¥ 9UAN FId QI § | AT AN
froe Tl oafr smerT AFFrren O vl
§ FE Wy IS § | HAAT IJIGHT-
e AEEA, S $%W TET §, IHF G4l
q e &1 §F F TEQF T IgA
qfa g | TR J-d TEAE § OF
qIALT F GEAE ¥ W AT, AR §
dafaa o frarat & Sdfas § AR WU
T U A FAAT F fAg geE g
TE T AT AT A A AT JAL o
fare T@ar =g | 99 wears ¥ O
ACE F (A T Iowid & | Tgev fmem &1
FET AE § < Pt a@re e F Jered
g qer A% § | g FREE I, 9,
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Trw, HlzaraT Wifs § 92§, I §9 a5
FLFGAT & [@Q THweH § | g ATIMH HT
= U § SoiEs gen & ST 7@t gl
=ifen 1. smernma 5 Sfawa § wfes wdt
¥ | o G TSR TEA FOAT AE
S50 3 | ZR 0 a0h T G F q IR
g o TwEs fAOe & oag q2 guw g ar
fret ®aw F €19 IS g0 § | TR 6T
aRds qou § qF g0 § | JWEd § w0
gl e AR FER T a<h SH T
F( FgAl-§ 0 0 Fw i saEw g
& 10 sfowr @ifhg @l Tilge « TareE
T.ug gal Awal ¢ & 4G9 20 fae 7 4g
sz fHabw § 1 fasd =i, qowe o
GFEETEH F AR § 4§ AN qEdHS 5
st wg U 10 aftws & F7 5 F, T
o ST 7 Fel 4T 8 |G Wi A
SEIN F T(d 9T, § gRAnr g0 F15
T F ATARTF WG G | TR ﬁﬁl’-‘-ﬁ
F1 ez sie wr & f[ur-sig, ow Tga #
WGl § I AT Qa1 0 grAw quIe
FENE ST EHAT §, UE G FT AT
(T | $Fe T&H F TTLT F TH FAIS
F@ g Ugn Famt & fog S 57
g NG AN+ & gl & | - S HARA
qadi  qY+ ?ﬂqu@\%flﬁlﬂ'
FReIl 43 4E S WE T ) gHi aW A
70 Sfa¥ Biz FRam § | %8 S 9 AN
atar § %1 98 Fem & ga W F 70
Seae B ferm &1 gefae o e
gl Gl F T A W@ T, T T4 NEa1T F
aéf & | fe $Fw SerT 0 faew § G
¥ MQ B SHET AT qAaw q6W A
- ST EATH Ffﬁnfﬁ'ﬁﬁzlg aE AT
€A TiT T GEE; TR 4T I B
A9 F AW EART FW FT ITIHF L A
gg W W g owifeg ) gfk W
e AT T AT AT TETH F qTHA |

[6 DEC. 1993]

l

¥ foq wedr m%wﬁqw'ﬂwwﬁﬁr |

"94-L{I(N)223IRS5—39
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# T 7992 Far & a1 A F3av §, T
S FET T T8 TEd #Y dEd gel
wierad, & W AEEw & AT FEU H
THF GHgT 37 F (AT 57 T O¥ TEEn
FIT G UF T T0G1 AT 3G | TGP &0 @
¥ weft wey § ug Wi St g R
FI A ST A T GIT FA { AT
g § 7 ww wea ¥ fF odwe wwie
¥ g W T qefeefgdr G gy, T
Frs T & &1, 58 « 397 1 @
T ¥ "7 wgey € swEras qgas i @
AT & 65 AT g AT ST TTIH g,
¥ AR T FAA-FAT & T Fea(T 97
TEET A T |

aqr § w5 FR B f—q
EESE ST S 2 1B SE(0 %!ﬁ w7
afes goahs  ATHEL TN H %%,
TEH AT W BNIH AT a’r‘r‘-mga aﬁ'<
Wit w o qm faww W oofF =
F A T T WAT & T-HT FLIY
i@, I T, T O A &Ed
Wﬂﬁﬁﬁlﬁ mrariﬁqlmm—
a7 A=< #%@ ®q% IH QT F( AT AT
T@E; AT T JHIT ATEHT HY zars
fad oI wgard 7 98 1 4 fF A= agred
¥ g qarar, T G4 AT 7 IEA GAAT
& oY g@F  gWI I & T FY < T
S[ar dar qf farara |

wEty, W sroaral wr e o g
S s anferaes AT FEN 9 T &), %8 W

UF TaeEE qEEl € | g e g i

TR AT F T A e AT FH

FEsfEH F EE B} oaFmE A f{@ﬂm

AR g @ e I% S A ® o
gdpare st e ot g e A

| K uF o FE wrod I§ W gH T
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oA W R wor Wi
Tz gewt A ufim e 2 o Feenite-
fifrdt 2 =8 &1

™ FEATT H1 ]@F & Gal AT g
el T T@T O RE T AT 9
e § R 9w SR I § srowr e
AT FIAT AT | WEIH, FARL IW R/
1970 F 12T THT &7 (g q Avqer I
#, FrACqfzR IAW | T Il g3 |
WA WM AgT iR gd | siwe
AT g B 1970 & 832 G A1 o8 I
TEHF I8FUS & 800 FUL F(
qfg g% | Sieww W) w7 I
FUAT § 4200 FAE F7 Ifg g& 1 g0
FET F 225 FUT § 1100 FAT T
AME F JrE g AUMMT 5 G F
10 WG AT | QFTIE W 194 U &
1145 FUT AT | T _FY AT Fiad
1961 § ¥I§ AfwF 4, 1970 % Tie
Tz #1 a9ig & ug fa=ul {1 7 =9
T A LA MM T wide
F 99 ¥ 93z TF ¥ AT wF g ar
g IEar g 5w e ot g4
BT RAT R W ARG
ifout s I ez H s &
W A qEET 7 OGS | F amen §F
W TF IfeUd FYANT orgq 0 9T GG A
g1 ST &9 aF 9Igq Felw 1@ AT Aeel-
ATaew Fafwut TeE A <@ ) AR
Toreft o TR & vt 1 agh F e
&1 fmr |ig gy wfes S8 & ogw
g % oa= AW A RN
e 98 I FfreE 1 SEe (AT
}, w qw W TR TR i Ty
#r wifaww FT o%d § o1 S ug Faw
CarfEe | W F AW 9% & 1887 ®
ag WA T 1 99 aE § ghimes
faven & 1918 & 1949 &F sraq qee

[RAJYA SABHA]
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qArE  fFar o7 | S g 3w O
® I@® T 5F @ 99T A @ a9
T T GFA &, W W, wg P
T gEF  IW OFY. wqEdr g =ifge
FqAY SraferF e F@ § fe,
U T I 2 |

STRaTed  Aged, & S ogame 2wT
S0 | gWd Fforen A ST gt oW &2
€ ¥ =g fF Tw owwT F omrg wmg
TG AGE I AT WY o o gHo Fareew
T (X U A q@Ta F fFe ary F2
T =X AR GG w1 oA srawewar
g9 F far o &Ho wwo farew It
= g wfen 1

ZE AT Uy § 6 99 aF few ==
gew-HIGMIe & g1 S € o 9% W
gl &1 o grEE g afge aife
10 &T= &1 ST qwer foul Ty &, 95 § oiE<
Ieua ==t W SYe TE e T
Y FL AT TG F T1E @ T AU A7
BATHT ST ATEY |

e Tetay, Far B sy wr W
WAT & Ao U Ho & fRw  Imwe
gsit =ife | § & @ § a7 =g F
MMTo T o 7 T o1 gardr <fews
FIAT § T% F7 UL T 7 T T
AR T R A0 T Fo F QAT
T ST TE & g TN T TR AR
TEANT T KATF FT, I Ft q@rar €
O 7g 9ga & Iaw g | § wgw £
iforer Y o 57 @R Rt £7 wgRHe
wd §u ufy 15 ariE  §F JeEEAr 93
FETH FTAT &Y &, 5Tt wemT Frea

ATATHF E W GET AT T G A

U A Ry am W g
gl Ay wifadi & fiw & 9w wa FradEy

| FF g FEAN FE | gw gfear |
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W & AT AEL O G | AT AMAGFT
TH NG F1 § I LT F GRST T
INF T IMA A FAT MG E o T
F &< TEL YX 91 § 3w W T
@t @ In wEwe 9x femie famw F<
w ¥ ufe 7w 9T P e v S
Tz BT qTAmF g1 g oWl T
T FEET FL | TR WeRl & W EHE(
TEH-AGT TR |

MESSAGE FROM THE LOK SABHA

Joint Committee to Engpirc ity Irregulari-
ties in Secnﬂties and Bapkiig Tram

fions

SECRETARY-GENERAL : Sir, I beg to
repost to the House the following: message
received from the Lok Sabha, signed by
the Secretary-General of the Lok Sabha :

“I am directed to inform you that
Lok Babha, at its sitting held pn Mopday,
the 6th December, 1993, adopted the

“That this House do recommmend to
Rajya Sabha that Rajya Sabha do ap-
point ore member of ‘Rajya S#bha to
the Joint Commiltee to enquire into
irregularities in sccurities and banking
transaetions in the vacancy caused by
the resignation of Shri Yashwant
Sinha from Rajya Sabha and do com-
municate to this House the name of
the member so appointed by the Rajya
Sebha to the Yoint Committee.’

¥ am to request that the concurrence
of Rajaya Sabha in the said motion, and
also the name of the member of Rajya
Sabha »o apipointed, mey be communicat-
ed- to -this House.”

DISCUSSION ON DUNKEL DRAFT
TEXT—contd.
THE VICE-CHAIRMAN (SHRI MD. |

SALIM): Before T call the mext speaker,
Mr, Morarka, T would like to request Shri

(6 DEC. 1993]

|
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M. A. Baby to take the Chair, if the
House so agrees.

[The Vice-Chairman (Shri M.A. Baby in
the Chair]

SHRI KAMAL MORARKA {(Rajasthan):
Thank youw, Mr. Vice-Chairman, Sir.

At the outset, let me say that the spea-
kers preceding me, specially fru:q the pppo-
sition, have very competently dealt ‘with
the various facets of the Duokel Draft
Text. I do not think I will take the time
of the House to go into each individual
item in respect of the various issues that
really concern India. In fact, these issues
are of concern not only to Members: from
this side, but also to Members from the
Congress Party. I have observed that all
their Members have referred to these issues.
The very fact that they referred to- these
shows. that they are equally copcerned about
these issues. It is some helplessness on their
part that after analysing.these issues. they
are recommending the Dunkel Deaft Text.

At the ouwtset, I want to put the matter
in a simple langnage. What is the whole
issus ? The issue is that world trade has
beei: going on under am agreement: called
GATT, the General ;Agreement on Trade
and Tariffs, for forty-fifty yrars. Today,
suddenly, some countries of the world want
these. rules to be. changed. Sir, it is like
a test mmatch, a five-day test match, in
cricket which is going on for years. Till
it suits me, it goes on. 1 have got good
bowlers and T have been wining the test
matches all these - years Suddenly, 1 find
that some othér countries also have got
zood bowlers and, thcrcfnre I decide that
we should have one- -day matches where
the team is not out but whnever scores
tke highest runs wu:ls

Simadasly, here; they want 1o change the
riles af the game becanse the: rides  of
the game which-have stood: the test of time
have darted working against the very
countries which had framied the rules,
G.A.T.T. is supposed to be a multilateral
organisation. Agtually, ir was bilateral. The
U.S A, and the UK, :in the forties, arrived
at certain trade rules which were accepted

by ke world, 1t was working safisfactorily,



